173 Resignation

REFERENCE TO STRIKE BY TEACHERS
OF PRIVATE COLLEGES IN HARYANA
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REFERENCE TO SITUATION ARISING
OUT OF RESIGNATION BV NINE
MINISTERS IN ANDHRA
PRADESH

SHI PAPI REDDI (Andhra Pradesh) : Sir, I
would like to bring to the notice of ilit- House
the grave situation in the State of Andhra
Pradesh which has arisen but of the
resignations of nine Ministers. It lias now
ended in a constitutional crisis. 1 would like
to bring before you that over since the
Supreme Court Judgment was delivered on
October S of this vear, actually the whole of
Andhra Pradesh is invaded by arni\ and C.R.I',
and unfortunately the Chief Minister has been
misleading the central leadership and we are
made to understand in Delhi that peace is
prevailing there. Unfortunately it is the peace
of the graveyard. When the Home Minister
was asked why lite army is kept there he said
the Chief Minister lias asked for the armv and
when the Chief Minister was asked, he says, 1
do not know, the Centre has
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jSlni T'api Reddy.]
sent the army. So I would like to know
why...

MR. DEPUTY CHAIRMAN : 1
think that trill do.

REPORTS OF THE COMMITTEE
ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

MIRI SUKHDEV PRASAD(Uttar
Pradesh) : Sir, I beg to lay on the table a
copy each (in English and Hindi) of the
following Reports of the Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes : —

(i) Twelfth Report on action taken [ >v
Government on the recommendations
contained in their Thirteenth Report
(Fourth Lok Sabha) on the erstwhile
Ministry of Steel and Heavy Engineering
—Reservations for Scheduled Castes and
Scheduled Tribes in Heavy Engineering
Corporation Limited.

(ii) Thirteenth Report on action taken
In Government on the recommendations
contained in their Fifteenth Report
(Fourth lok Sabha) on the Ministry of
Railways (Railway Board) Reservations
for Scheduled Castes and Scheduled
Tribes in Indian Railways.

(iii) Fourteenth Report on the Minis-trj
of Steel and Mines (Department of
Steel)—Reservations for, and
Employment ol vheduled Castes and
Scheduled Tribes in the (i) Hindustan
Steel Limited (Headquarters
Organisation); (ii) Bhilai Steel Plant ;
(iii) Rourkela Steel Plant ; (i\) Durgapur
Steel Plant ; and (v) Bokaro Steel
Limited. [Placed in Library. Sre

No. LT-41SS/71 for (i) to
(>ii))] toi (i) to (iii)]
REPORTS OF THE PUBLIC
ACCOUNTS COMMITTEE (197U-7:t)

SHRI GOLAP BARBORA <Assam) :
SiT. I beg to lay on the Table a copy each
of the following Reports of the Public
Accounts Committee (1972-73) : —

(h Fifty sixth Report regarding action
taken bv Government on the recommen-
dations contained in their Eighth Report
(-1971-72, on Chapter II ol Audit
Report (Civil; on Revenue Receipts,
1970, relating to Cu-toins.

(i) Fih\ -eighth Report regarding action
taken by Government on the recom-
mendations contained in their Fifth Report
(1971-72) on Audit Report (Civil), 1970
relating to the Ministry of Works, Housing
and Urban Development. | Placed in
Library. See No. LT-4156/72 for (i) and

(iD)]

I HENTYFOURTH REPORT OF THE
COMMITTEE ON PUBLIC UNDER-
TAKING (1972-7$)

SHRI Li. N. MAHIDA (Gujarat) : Sir, I beg
to lav on the Table a copy of the Twentv-
lourth Report of the Committee on Public
Undertakings (1972-73) on action taken In
Government on the 'recommendations
contained in iho Sixt\-fifth Report of the
Committee (Fourth Lok Sabha) on Mining
and Allied Machinery Corporation Limited.
[Placed in Library. See No. LT-4157/72]

MESSAGE FROM LOK SABHA

THE MINI'S (AMENDMENT) BILL, 1972
SECRETARY : I have to report to the
House the following message received from
the Lok Sabha signed by the Secretary of
the Lok Sabha:

"I am directed to inform Rajva Sabha thai
Lok Sabha, at its silling held on the 19th
December. 1972, has adopted the following
motion further extending the lime for
presentation of the Report of the Joint
Committee of the Houses on the Mines
(Amendment) Bill, 1972 :—

MOTION

Flial ihis House do further extend upto
the 9th March. 1973, the time for the
presentation of the Report of the |oint
Committee on the Bill further to amend
the Mines Act, 19>2."

Till. STATE FINANCIAL
CORPORATIONS (AMENDMENT)
BILL, 1972.

THE DEPUTY MINISTER IN THE
MINISTRY' m FINANCE (SHRIMATI
SUSHILA ROHTAGI) : Sir, with \onr
permission, I move—-

"That the Bill further to amend the state
Financial Corporations Act, 1951, is passed
bv the Lok Sahh.'t, be taken into
consideration."



